
ARB.P. No. 2 of 2014 

 
 

BEFORE 
THE HON’BLE MR. JUSTICE UMA NATH SINGH, 

CHIEF JUSTICE (ACTING) 
 

11-12-2014 

  

 Mr. BK Deb Roy, learned Advocate, appears for the petitioner. 

 Mr. R.Deb Nath, learned Advocate, represents the respondents-

Union of India. 

 Learned counsel for the petitioner prays for and is granted time 

till after winter vacation to argue the matter. List on 27-01-2015. 

 

 

              CHIEF JUSTICE (ACTING) 

 

S.Rynjah 

 

 

 

 

 

 

 

 

 

 

 

 



CRL.Rev.P. No. 9 of 2014 

 
 

BEFORE 
THE HON’BLE MR. JUSTICE UMA NATH SINGH, 

CHIEF JUSTICE (ACTING) 
 

11-12-2014 

  

  Ms. L.Warjri, learned Advocate, appears for the petitioner.  

 Mr. CH Mawlong, learned Advocate, represents the respondents.  

 Learned counsel for the petitioner states that Mr. K.Paul, learned 

counsel on record is in personal difficulty today. On a request made on 

his behalf by Ms. L.Warjri, for adjournment, list the matter after winter 

vacation. 

 

 

              CHIEF JUSTICE (ACTING) 

 

S.Rynjah 

 

 

 

 

 

 

 

 

 

 

 

 



 



CRL.Rev.P. No. 18 of 2014 

 
 

BEFORE 
THE HON’BLE MR. JUSTICE UMA NATH SINGH, 

CHIEF JUSTICE (ACTING) 
 

11-12-2014 

  

 Ms. Y. Shylla, learned Advocate, appears for the petitioner.  

 The notice of this criminal revision was issued on 01-12-2014. 

Learned counsel for petitioner states that she had already taken steps 

and as per office report, AD Card has not yet been received. In such a 

case, there is presumption of service of notice. Await the appearance of 

respondent.  

 Learned counsel also states that she will file affidavit of the 

petitioner showing postage of the notice as per direction of the Court. 

List the matter after winter vacation on 02-02-2015. 

 

 

              CHIEF JUSTICE (ACTING) 

 

S.Rynjah 

 

 

 

 

 

 

 

 



 

 

 

 



CRP. No. 27 of 2014 

 
 

BEFORE 
THE HON’BLE MR. JUSTICE UMA NATH SINGH, 

CHIEF JUSTICE (ACTING) 
 

11-12-2014 

  

  Ms. L.Warjri, learned Advocate, appears for the petitioner.  

 Mr. CH Mawlong, learned Advocate, represents the respondents.  

 Learned counsel for the petitioner states that Mr. K.Paul, learned 

counsel on record is in personal difficulty today. On a request made on 

his behalf by Ms. L.Warjri, for adjournment, list the matter after winter 

vacation . 

 

              CHIEF JUSTICE (ACTING) 

 

S.Rynjah 

 

 

 

 

 

 

 

 

 

 

 

 



CRP. No. 28 of 2014 

 
 

BEFORE 
THE HON’BLE MR. JUSTICE UMA NATH SINGH, 

CHIEF JUSTICE (ACTING) 
 

11-12-2014 

  

 Mr.BK Deb Roy, learned Advocate, appears for the petitioners. 

 Mr. VK Jindal, learned Sr. Advocate, assisted by Mr. S.Dey, 

learned Advocate, represents the respondents. 

 Learned Sr. counsel states that he has received a copy of the 

petition only yesterday. Thus, he prays for and is granted time till after 

winter vacation to argue the matter.  

 

 

              CHIEF JUSTICE (ACTING) 

 

S.Rynjah 

 

 

 

 

 

 

 

 

 

 

 

 



CRP. No. 56 of 2013 

 
 

BEFORE 
THE HON’BLE MR. JUSTICE UMA NATH SINGH, 

CHIEF JUSTICE (ACTING) 
 

11-12-2014 

  

 Mr. S.Thapa, learned Advocate, appears for petitioner. 

 Mr. HS Thangkhiew, learned Sr. Advocate, assisted by Mr. 

N.Mozika, learned Advocate, represents the respondent. 

 Learned Sr. counsel states that the reply to the Misc. Case has 

been filed. Thus, learned counsel for petitioner prays for and is granted 

time till after winter vacation to file rejoinder affidavit. He may do so.  

 List the matter on 02-02-2014.  

   

 

              CHIEF JUSTICE (ACTING) 

 

S.Rynjah 

 

 

 

 

 

 

 

 

 

 

 



CRP. No. 15 of 2014 

 
 

BEFORE 
THE HON’BLE MR. JUSTICE UMA NATH SINGH, 

CHIEF JUSTICE (ACTING) 
 

11-12-2014 

  

  Mr. BK Deb Roy, learned Advocate appears for the petitioner. 

 Mr. B.Bhattacharjee, learned Advocate, represents the 

respondents.  

 Learned counsel for the parties pray for and are granted time till 

after winter vacation to look up the case laws and argue the matter.  

 

 

              CHIEF JUSTICE (ACTING) 

 

S.Rynjah 

 

 

 

 

 

 

 

 

 

 

 

 



TR.P.(C). No. 2 of 2014 

 
 

BEFORE 
THE HON’BLE MR. JUSTICE UMA NATH SINGH, 

CHIEF JUSTICE (ACTING) 
 

11-12-2014 

  

 Mr. K.Sunar, learned Advocate, appears for the petitioner.  

 Mr. K.Baruah, learned Advocate, represents the respondent 

No.1. 

 Learned counsel for respondent No.1 states that he has received 

a copy of the petition today itself. Thus, he wants to file a reply. He may 

do so before the next date of hearing.  

 List the matter after winter vacation on 27-01-2015. 

  

 

              CHIEF JUSTICE (ACTING) 

 

S.Rynjah 

 

 

 

 

 

 

 

 

 

 

 


